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CBBITRAL ^OMINIISTRATIVE TRIBlUNALs PRIfilCIPAL EEIIKI

QriMnal. ̂ ODlicatioim Mo. rn̂ l n-f

New Delhi, this the 30th day of April, 2002

(5)
HC)IW:blE. .imS,V.K., MAJOTRA,. mEHBER
HCWI'BLE JRB.KUL0IP SIl^aH,MEIflBERC«Him)

Ram Niwas
-(4/DRP)

-S/o Shri Jai Maraih
-  R/o Village & po Silan^\

PS: Kharkahda District'Sonepat,
Haryana. x -APPLJMDSNT

(By Advocate: Shri Shyam Babu)

Vers5js

1 . Government of NCT Delhi
Through its Chief Secretary,
"Players Building" I. p. Estate,
New Delhi, v

Additional Commissioner of Police, Delhi,
,  Police Headquarters,

l.P, Estate, New Delhi.

3. Dy, Commissioner of Police
(Crime & Railways)
Police Headquarters, l.p. Estate,
New Delhi. -ii^SPOIilBEflflS

(By Advocate:. Shri Ajesh Luthra)

0 R E RCnaVAL)

By ■ Hton' bl© Mr. i:(mldiD. sinah. atember i .linMfl)

Vide impugned order dated 1 .5.2000 the

applicant, a Constable in Delhi Police was dismissed from

service in a summary manner by invoking Article 311 <2){b)

of the Constitution of India. The applicant had preferred

an appeal against that order which was also dismissed by

Additional Commissioner of Police vide his order dated

3. 7.2001. The applicant assails both these orders on the

ground that the same had,been by the respondents in an

arbitrary and unjust manner and is not based on any

material available on record.

It is submitted that the order is based
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